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CORAM :

The Hon'ble Mr. S.P.Mukerji, Vice Chairman .

THE CENTRAL AIMINISTRATIVE TRIBUNAL

ERNAKULAM BENCH

0.A Now__. 98 OF _ 1983 |

DATE OF DECISION25.3.93

T:K. Thomas:

Applicant (s)

Mr:M.R;Rajendran Nair

]

Advocate for the Applicant (s)
" Versus
Chiéf General Manager,

——{Ee&za:our——%&arzﬁkar1rzzn:ier———f——-ReSp°”de“t(5)
Trivandrum and another

Mr, Kodoth Sreedharan( ACGSC Advocate for the Respondent (s)

and-

The Hon'ble Mr. A.VfHaridasan, Judicial Man ber

PO~

Whethér Reporters of local papers may be allowed to see the Judgement ?7"‘
To be referred to the Reporter or not ? (W

Whether their Lordshlps wish to see the fair copy of the Judgement?M

To be circulated to all Benches of the Tnbunal?M

JUDGEMENT

(Hon ble Mr.S.P.MukerJi, Vice ¢haiman)

We have heard the learned counsel for both

' the parties on this application dated 11.1.93 in which

(4

the applicant has sought re~engege&eﬁt on the basis

of ﬁis averred casual service durin§ 1986-87. He

had registered his name.with the BEmployment Exchange in
1984. ﬁé had adressed his representatioﬁsto the Chief
General Manager as aleo to the'District Maﬁager,.Telecom

as at Annexure.IIZ(8), While by the Annexure-IV order

the TIM has rejected his representation, there7is no
‘. 3 M \ . .

communication from thelchiefeGeeral Managet. From

v



- '

 Anexure-V it appears that the office of the Chief

- -

General Manager instead of diépo'sing of the represente
‘ation has forwarc’ied the representation addressed to
him to the TIM Ti‘ichﬁr who had rejected the repre-

_-hs‘en_tationv-earlier;i‘ .

&

20 ihe -iearne{c'i ‘counsel for both the pafties
agreed that the apglicat’ion‘ can be disposed éf with
aonroorlate diwrec'{:?io}i to thé Chlef | General ﬁ,a_négér
(_Responder'ltvNo.fl) t'o: dispose of Ithe represeﬁtatiqn
in accord'arice wii:h l;aw.'é ' |

3l | Acg¢rdin§;y wé»admit thiS‘applicétion and/: ~f
'vd'i'sposé' of the sf-:»:me Wlth tl‘qe.e' dfiré'ctiori to Res'pondeni:
No.1 " to ,d;j;s_po;e of‘ tflﬁe rép:esen{;atién ‘at AnneXu:;‘"e.“III‘;i‘(:‘;a)
by a speaking orde'rfw:i;thiﬁ a period of two fnoht{ls

. from the date of communication o‘f‘ a copy of this \order..:.

L

If the represben.tatio‘n is not readily available,‘:'COpy

. .

' B , ‘ ’
thereof at Annexure-IIi-A shall be disposed of on the

gbove lines and the ?dec‘i_'s,ion communicatéd. to the

applicant within the aforesaid period of two months.’

S3) g

(A Haridasan)  (S.P.Muker; i)
Judicial Member Vice Chairman

25.3.,93

ks253



